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‘33 Ms.Suman Bala,

D

CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH 4

RA No.331/2000"

IN

0A No.210 4/ 99
New Delhi: this the 31T gay of January,2001.
HON'BLE MR.S.R.ADIGE,VICE CHAIRMAN(A), -
HONJBLE DR.A,VEDAVALLI, MEMBER (3)

Neerpal Singh

s/o shri Jaipal Singh,

R/o VillJ& PO sainiy

Dls‘t'to'j MQQI‘U'{:(UP‘) ee s s e Qpe ti tionertl

Versus

1. Union of India,

through Secretary,
Ministry of Pouer,
Shram Shakti Bhauan|’
Rafi Marg, y

. New Delhi= 1.

2., The Chairmman’,
Central El ectrl city Authority, .
Seua Bhauan,
RoKa Puram,

New Delhi-66. S

- -

Junior Engineer,
Central Electricity Authom.ty,ﬁ
Sewa Bhauan,

R.K.Puram,’ _ . -1ﬂiéii "'l“; . o®
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Junior Engineer, = 7 Tt Tl

Central Electricity’ Au thorlt\/, RGN

Sewa Bhauan, . e L : :f?jrq'

R K.F’Uram, B _ s .A‘.‘_'. ‘i.’.‘f‘“
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R ORDER (BY* CIRCULATION) S

STR:Adige, Ue (a) s :'3:;-.- B _;;3::%‘3“?.
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Penused RA No'331/2000 seoklng-rev1eu oF the

'Trlbunal 's. order dabed 4, 9 2000 ine 0A N0.2104/99 -
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23"A ? In that 0a appllcant had chaLlenged the app01nbnent

of Mss Suman,Bala ,Responent No. 3 and Shrl A.S sabharual
Respondent Nof4 as JEs and had sought a dlrectlon
restraining respondents! fimm recruiting further JEs;~_

till ha was again considered and absorbed as JL in t@é}

v




[

>

-2 -
light of the certificate at Annexure=6, and in accordance

with ®I's guidelines dated 15.3.'96 (Annexure=8),’

3. Applicant had earlier Filed DA No.1544/98

in. which he had inter alia challenged the appointment
of P’Is..Sunja_n‘ .Balaﬁ Tha_}: OA was disposed of by order
dated 843,99 (Annexure=4)in uhich it was held that
as applicant had not even applied for appointment

as JE, there were no ‘grbunds” for quashing the
appbintnent of Ms.Suman Bale_\.‘ A direction uas issued
to respondent‘s”to. take a decision on applicantk's
rapresent;at_';ion, and 2also to take necessdry steps

to consider his case in line with Ms.,Suman Bala's
casa, which uo.uld however, depend on.availability

of vacancies, and such other factss

44 Applicant adnitted in OA No.2104/99 that
pursuant to the aforesaid order dated 8.3+99,he
was ca8lled for interview by respondents, who stated
in their reply that the Selection Committee 8dob ted
the s@me criteria for selection as was adop ted

by the earlier Section Committee,and only those
candidates who were able to obtain the minimum
qualifying standard prescribed by the competent
authority were empanelled. It was stated that

as applicant could not at‘tain the minimum qualifying

level he was not empanell ed,

5, . This specific averment of respondents namely

that he f‘ailéd to attain the minimum qualifying level,

was not deniéd by applicant in his rejoinder in the

OA. Instead he contended that he was rejected intentionall
by the ihtervieu Committee despite his fulfilling all

the qualifications required for the post of 3E, and 2

certificate issued by one Shri H.R.Gupta, Director after

the completion of his apprenticeship training that

)




e .
/
4
N\

‘Q

AT

he was very hardworking, disciplined, intelligent and

took keen interest in the work entrusted t hims

6. The Tribunal canmot sit in appeal over the
findings of the Selection Committee .‘f No malafides have
been alleged aéainst any menber of the Selection
Committee who would have been senior and eXperienced
of‘f‘icials'j No tui thstamding @pplicant possessing the

eligibility qualification for the post of JE and

" having obtained 2 recommendatory certificate at the

close_of‘ his apprenticship training; that by itself
is not sufficient to guarantee him appointment as
JE if he does not attain the minimum qualifying level
during sale ction’:‘}

. L oa
7.4 Hence Waiee cannot be s2id that the Ra comes
within the scope and ambit of Section 22(3) (F) AT
Act read With Order 47 Rule 1 CPC to warrant revieu

of the Tribunal's order dated 1449.2000.

g RA rejected.

( DR.ALVEDAVALLI ) (s.R.ADICE
MEMBER (J) VICE CHAIRMAN(A).,
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